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THE VICE CHAIRMAN (SHRI
SAT PAUL MITTAL): Now 1 shall

request Mr, Buddh Priya Maurya to

move the Motion of the President’s
Address,
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“If we wish to maintain demo-
cracy, not merely in form but also
in fact, what must we do? The first
thing, in my judgment, that we
must do iy to hold fast to constitu.
tional method; of achieving  our
social and economic objectives, It
means, we must abandon th, bloody
method of revolution, It means

~ that we must abandon the method

of civi] disobediance, non-coapera-
tion and ‘satyagraha’, When there
was no way left for constitutional
methods for achieving  economie
anq social objectives, there wag a
great deal of justification for un-
constitutional methods. But where
constitutional method; aré open,
there can be no justification for
these unconstitutional methods.
These methods are nothing but the
grammer of anarchy and the soon-
er they are abandoned, the better
for us.”
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This is what w, hag said yesterday
and he has a right to say this, You
cannot stop him, He jg not laying
blame on any particular organisation
in the opposition even though he is
entitieg to do that also, Let him
continue his speech, PRI )
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THE VICE-CHAIRMAN (SHRI
SAT PAUL MITTAL): Will you
agree to a similar request from this
sida also that when you speak on thia
Motion on the Preident’s Addresg you
should not say a word against the
Government? Do not deny him  that
right. We cannot deny him that op-
portunity,
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SHRI KALYAN ROY (West
Bengal): What about unemployment?

SHRI BUDDHA PRIYA MAURYA:
I am coming to that.

THE VICE-CHAIRMAN (SHRI
SAT PAUL MITTAL): Please do not
interrupt him. (Interruptions), Mr.
Maurya, please carry on. I am the
son of a labourer. (Interruptions).
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gd FTET M TF IF AT AG
qgry Wt of | AR wF aw A
qut well waar ot & ¥ faed
Ffe wea § agy @ aadr
St qereaT ¥ egfeemw gt
F wiaer adF ¥, faafr = 54
FE@ T far FW W FEFT
qaRar (Far, ga amar FT g B
gq QT FA 4G g T SHE
dfedl Fr ag wow § qHET FE
TN A WG W WAL S |
¥ sAar qrdf & gaE w58 F7 "9Er
qET AMAT §1 ST § WY we e
Far g AfeT « Fr qgEE a9
MY FQ § 99 g v fasnary
Fft A1 o9 AT § A AL AT FY
AT

At anfexavmdast - aq ad
@

st ag for W v, me
oAt @mma gn a1 fagwr s
TETAAT WsTAfy oY T waw whTvTa
# fpar 31 agl W w@ma gam ) 39
wea § ¥ g9y @ gl ¥ fae-
TR AGA ¥ BT F o™ g W

262



265 Motion of Thanks

e foel g T F fel
Wt gefe w1 a1 fRdr wuw S

Y Fgfaa W aad @@ ag
frage-fem man T 9 o w9y a=ig
¥ FEMEGT AT GTHER AT FY
ISl &7 498 AFAT 9, 9w gmm F
FIOT AU & N 99 a9 A9
FT Hq=T BT A AFT AT F qOE
a w0 oWfed ) w AW R oo
Wea w1 | F w=fe GEw & @
TR W E ) F @ e @,
HIX fagidt #t a@ FL @I g1 TG I
THTT Hr ¥, fFEe s ™ W) FR
mS ¥ yu war § o fee @
mﬁﬁr,ﬁﬁmw‘r 9o
FARY A AgE I A & IW A
ot ¥ & AR SEFT aga wie R
g FHAT F WA HW TEAT g |

ofm, & s wa =g
fearm wfiar & awvg § 909-
TArEAae g FERg g ardr
- 7 fqwme g fF sad sawr faw
s fesm 1 wg g, wWe A
i U U R S I AL L
o &2 & fem e w@t mife

~
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F g AMT g | gafw § &
feR ggmre wifs &1 &a 7 a9%7
amifa #7 9gT 987 AIET v AT
2198 0F qvg &1 A9gy fafq-
zq q7 IT197 A7 1 fearm mfwar
¥ qvaeq ¥ AT OiF fagqie & wiA-
FO & ®re 5w ) agt ¢ aiw
Tgw WY & A 7, AT " qum
AT ol § fw fsavn afmar & gx
F TG 9T AFRIFES 9979 fawra

TaSAE W ST S ¥ gerdy  wd
JHHT dg AT WM W, 99

T & JUH YAl ¥ IAFT @2

OF WIETET [T T | ﬁ%rraa'rgfa?
e 7 I A d| H qger
R GUN

“An international commission get
up to investigate Israel’s invasion
of Lebanon has said that the Israli’s
are guilty of numerous violations of
internationa] law and Israeli Leader-
ship ghould he tried for war crimes.
The commmission in publishing the
report of its investigation recom-
mended among other things that all
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[ 45 fax 9]

member nationg of the United Na.
tiong suspend any financial Oy mili-

tary support to Israel.”

Wﬁmﬁnﬁmw‘xﬁ
geg ¥ fa% @ w1 @ gfiwe sy
ARG S UG SR
1 fum w7 | & 5 70 A @
&

g o A § SAd I W
nT T FRY £ | TAH UF AN
fr oF FgE A qRW@, GT T
g T AT T a3 I W@T H
AR QW WA W
Tw § SN qWT R R 1 IB
foawe #g0 € & § 40 oad
g madr ¥, I® FEy & Fowd

M FT 60 FEE FIE@ E |
AfFT R TR ISy o
oA dr 9@ @ IF UF qgT 99
st g 1 d@feT Wmd  Sgay
g 7 ¥ W @ ¥ F ogmd
3o syafemi Y § 1 A wwfex
F Fg | & w1 | oW
} Syafemi w0 gy ¥
gay feefeqma § &t w 7§
T47 AT F 20 TAV FIAFT § A7 qQ
50 EATL I §g AW A I @iey
a1 W & fage wfkg ofews
fetdisTam 1 A99Q ITIAT AT
IIAEIT GAWE ) I TF T
I¢a g1 ey Arer ATy WY @ g
At gz fog ot 9% 37 & & Qe
g dar o1 Wr § A wER-
THIT QT o @ &1 9 fdaEm
FEATATGATE .

OF WA 9T TE qS & |

5 ag faz A . trg AT 2
®w e, (smaary) @ S
g far sy B owdw e
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HHIT AT 57 T & a8 I97 § 1
£q At fegear waw 1w oY
W TG T E 1 AT AL A WO
4% (@l 3\ FiFA gNT AT AW
qT WA WL AGT  IgF qFEAR
dvd g ng01 aveafawar gz & fF
T o wda Al g & 1 e
1 favta g & ogw w F
TOT 9T FIL 49T g T AT
AT Iga AL IT Fqg7 AR HATAT
g 1 ag® wQa F O F T as< ad
AT a7 oq IqF G F qAT AAT
A g | 98 e e 7 Wi
¥ gt gfers faadr ar——gF off
ag Saq faaar  E—-wta SR
g &Y WS f T, [ F
T qtw At gss Wy fam o St
1 ag o facgw WEd R
W oF atg ¥ dEr  qwe

1 Ao g oy #yf Jer-faan
quAT safaq A& W FY wHAT
g 1 aftg B | & g §, oEiE
AT o &Y T & A M@ ¥ 0
gd e Ak wE & dar S
wAAT 342 dgaT o1 @I & | W
frgwar &Y frr @0%F ¥ U9 W
qT gatdt i wled @it g% ® 1
T S W F A" /S st
§ 9g g9iir & @91 §

waY qg A woy faQely e ATE
widt ¥ faden wwar AgW fF
qg 9g Sady S@uAl Sieq F1, TEA
gar Jar qar #3 fomE Aqed 9,
fredt 2@ 7@ ¥, fS@wy ¥@T AW
¥ forgram & 6 om@ Wi A
FTHPa Gar &1 9% \FG qF qg TGl
FT AN g9 aF g T gL A
¥ fF @7 oy Agf g oarEm 969
g A ¥ quw @@ aun fggEw
Fgr g & o & faF@ An



wi™
FTUET A qeAr § oaga
T oA ¥ Fw w0F X A
T Mg Mg A Ag § R dvy
F G Jueed Agt g 1 AfET o
T WA ¥ ¥ 4 mg T oqw §
VR T F awt Y gfom gower
FU O § 1 (=agaw) )

ot gdviw< wawn (T
TITTAN AT #09F qar 4 F§ agy
TR T
T ot ag fam A W YT W
I, N fwm g, fm g ok B
REUTIE I L e BT T
w oay |

§ ag fadaw AT wwm g fw
g AT 1@ A€ F DA ¥ qey
F1 giawt ga szt oF ¥ AT way
{1 & wa Ta @ AW W OF §
Famd ot & ot =Y gfaar ag 3
W Al A ogAw W@ g
Tegafa ot ¥, Y adifm @R
AW TqAY A G, S Al g
SIEEE L A A (I ST T
qAY AEad A § e g
TR Ay forgea § gX Amiew
T A7 FT A8, 999 3R 1§,
AR ok fFam 30 (s7@em) &
frder o wr o & wseafr o
T afman & wemw @ ome war
AT g o ey ga et g
& ogmR wwR aafany ¥ f
TG T® AN OT@ M FY gy FY
aferer F¢ @ ¥, At gWy @y
TAfmat § 5 g9 dw wam ¥
day & mfww wx W@ g o
ot awmw qafanr & 3w oay
fre 7@ ¥ o5 w@r ww, g
1 fFe g ¥ oifre v s,
for e & wurtae ®1 @ wng
o s, forgmm #Y ©w A dey
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LIRS T S Y
TH Y Y@ F owEw F B
g6 ¥ s fre ae ¥ e
W F IO @ A, qw; IwE
TR EF Fww aTd T § | cAw
FHAALE FT ARAA g AT R E,
WA F FEwA N A @ §
5 fhg o & geaew & wam
§ Y agamr aw, S a0e-fae
A E wAet E § wvrr g f
Tdfeer  fafowas § war war
g e 14 ad F amas aifaw
§ 9 frges ok wimamd finn
o, ag q@m W @ am y
X Warg , afed ga¥ ae-md i
7g frags o wgam ¢ % gar
S W & 1 F W o -
R daf IwF oW g
ST fad ag™ A aygedr Al & §
foeft ag ¥ sast df  gfaad &
T arfw 9 ag-fom wF | ofwA F
SATAY ¥l @EA A AN AEAT
gnﬁ'ﬁﬁiﬁmmg%
o A fwa g soar wafwa
g T G an e oww w0 A
STF AT ML AT AW T AV aar
GRS LI ST GO C UL
g dEy v SN aw ¥ &,
TR g famena @,
T R| F Al ¥ M zwm A F
Tam ¥ fqvew frar 3 T @ada
B AT ENT, EeiTE @R
qex g | gaw frReaw feamr ¥ B
Tiamred ERER w3 M-
wMEE g sk AwtAwE g
SezAmA gy fazam G ¥ f%
Aglate AT AW Weg e,
g7 wgfore 1 3 w@w | T
dqeq FY Mgy ¥ ot v safeq gavdy

weT F@r ¥, Ay ag fRE W
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(X

['st 7 fm 7Y9)
fa ¥ fAd, IaHY g0 AT TR |
AfF A Faw gEAFT FASC F@T
¥ fadaa § 5 owamr @ Jaer
om0 oy @y fw wTew
AT WEFTT AAA AT, AfEA
IqR A qEATAAr Al q W@
T W @ E fFaE ¥ g
T 2 Qg A mr Fay s
FAT AW AT Y, IEW -
ar aga qiewa T g |

std 7% gl ¥ a@ 4T &Y
TE A T TC qAT F A AREQAT
g 1 dtar B ogafa ofv ¥ w0 R,
qg AWEAT A5 AN @arnd I
F1 owwenr  Ag g dqg AN
FrE TFAT T A A T\ Stay
rsgafg St ¥ wE §, IW F AN
Tafaar o & =T gaOR A Aaw
Wt & 1oz gEfadl s wEaq,
T A F gwEa v & fag
9T, ATHRTX A1 SAqqr, | qEl
F WA A FgAWT TAT g0, WY
W A97 Ned g qEal A ALY
frdgs #er @O, gwAAg

THE VICE-CHAIRMAN (SHRI R.
R. MORARKA): Shrimati Margaret
Alva tgo second the Motion. (Inter-
ruptions),

DR. RAFIQ ZAKARIA (Maharash-

tra): He gave you hell. (Interrup-
tions).
SHRI HANSRAJ BHARDWAJ

(Madhya Pradesh): You sghould have
svme discipline,

SHRIMATI MARGARET ALVA
(Karnataka): Mr. Vice-Chairman, Sir
I rise to support the Motion of
Thanks to the President,

SHRI SADASHIV BAGAITKAR:

--What a fall.
¢ SHRY 'CHANSRAJ BHARDWAJ:
What it this? Sir, on a point of

/
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order, When a lady Member is speak-
ing...

SHRI SADASHIV  BAGAITKAR:
You need not protect her. She is
herself capable. (Interruptions).

THE VICE-CHAIRMAN (Shri R.
R. Morarka): Order please, Let the
hon, lady Member continue.

SHRIMATI MARGARET ALVA:
Mr, Vice-Chairman ...... (Interrup-
tions). Please ley me start.

272

After the speech of my hon. pre-
decessor, there is not very much
left for me to say because he seems to
have covered almost all the aspects
that could have been covered by any-
one. But there are a couple of points
which I may have to repeat for lack
of having anything to say ag far as
the President’s Address ig concerned.
And I certainly share his concern at
the attitude of some of the opposition
parties who decide to boycoty the
Presidents Address thig time. After
all the President’s Address is not a
partisan address is the addresg of
Parliament as a whole, and I think
to insult the President ig to insult in
a way the nation and ourselves and I,
think that doe; not do credit to our-
selves. .

SHRI SADASHIV  BAGAITKAR:
There is a misunderstaning, The
Opposition has written a letter to the
President that thig has nothing to do
with the disrespect {0 the President.

SHRIMATI MARGARET ALVA:
Every party is going to have a chance
to speak., You can speak when your

turn comes. Why do you prevent
others from speaking.

SHRI AMARPROSAD CHAK.
RABORTY (West Bengal). We are

not preventing you.

SHRIMATI MARGARET ALVA:
If you differ with what President
had to come to the House and ex-
press your view and go on record.
There was np need o make the Cen-
tral Hall of Parliament. ..

“
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SHRI GHANSHYAMBHAI OZA
(Gujarat): Your party had boycotted
Governor's Address. .,

SHRIMATI MARGARET ALVA:
I am not yielding. 1 am not getting
involved in State politics.

The couniry today m facing crises
on many fronts. Some of these crises
are perhaps man-made; some of them
are nature-made; and some ot them
are imposed on ug from outside, But
al] these factorg together do create a
situation in which we perhaps have
got to think together and find a solu-
tion together.

Speaking about the political
front, we see separatist forces on
various fronts trying to resort to vio-
lence, unreasonable and partisan de-
mands and Warrow political responses
from various sides. All these factors
have tended to make most national
problemg into narrow political issues.

I woulq just mention iwo or three
points. First I shall speak on Assam.
So much has been said on Assam
since yesterday. But I would be failing
in my duty if I fail to mentich this
issue again. We know that thig pro-
blem really gtarted before the Con-
gress Government came into pgwer.
You also had to handle it at some
stage. (Interruption) Yes, it did start
then. Janata Party will admit that jt
was a pre-Congrfess Government
issue. T mean to say that it did not
arise because of any parlicular party
or any particular thing; it was a local
issue which had started simmering
even earlier. In 1978, election were
held in Assam to the State Assembly.
Those polls were considered  good
enough. Even though there were tho-
usands of men, ag you claim, who were
there who should not have been there
according to the present agitalion lea-
ders, yet the elections were held in 1978
and the Assembly wags elected. And
that Assembly certainly functioned in
that State. Do you say that the 1978
electoral rolls were not valid. that
they 'Were made up, or "hey had to

~
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be rejected? Today when eleclions
are being held on the basis of the
Same rolls, yoy say: “No, those rolls
cannot hold good; they are not valid”,
On what ground do you say that that
those 1978 roljg should not holg good
for these electjons,

SHRI JASWANT SINGH
than): Very well argued.

SHRIMAT] MARGARET ALVA:
You can ahswer me if you can. You
know things better. I am putting my
point of view acrogs.

(Rajas~

I would say that negotiations have
been ‘going on. You have been involy-
ed. The Government has been invglv-
ed, .The students have heen involved.
Various formulae have been suggest-
ed them? And why did they reject
ed them? And why did they reject
them? At every stage when hopes
seemed to dawn, the next day the
students went back o Assam and
said “No”, This hag hapened, you
know, how many times. And the for-
mula which seemed to go through wag
the formula which was presented by
no less a person than your represen-
tative, Mr. Ravindra Verma. Every
one was prepared fo accept it—al] of
us. But what happened? Why did it
go wrong? It wag not accepted he-
cause the students decided that even
that they did not want. So what was
the alternative for us? Well, whether
you want to admit it or not there was
a choice for the Government—one of
appearement or lonfrontation, Ang T
am prepared to say today that a
deliberate choice was made by the
Government for appeasement for
three years. But having chosen ap-
peasement. vou have to admi; that
confrontation wags thrust on the 'go-
vernment. Elections were declared as
a part of the democratic process, If you
believe in a democratic process and
the functioning of the Constitution,
then povpular opinion of the people is
the onlv answer when there is a dead-
lock. What the peoble were wanting
had %o be assessed. And how do you
assess that except by =a popular
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vote? It wag up to the other parties to
present an alternative to the people
of Assam ang say. “This is the other
alternative, this is the other formula,
thig is what we believe the student’s
movement or the people of Assam
should get.” And it wag up tg the
people of Assam. based op the 1978
rolls {0 accept it to reject it. Bug if
you say that the opimion js not to be
taken and election is not t; be held,
then how do you assess public opinion
in a democratic process? Is it by
just listening to a student movement?
I have nothing aga inst the students.
They may have their grievances. They
suffer from a sense of insecurity be-
cause they say they are being out-
numbered. But, I believe, a sense of
insecurity in any one gection of the
people of this country should rot be
allowed to gestroy the democratic
fabric or the democratic pro-
cess accepted under the Constitution.
After all, let us think also of the
other gide in Assam. You are dealing
with human beings, thousands of
them, men, women, and children who
are part and parcel of the Ihfe of
Assam over so many years, who came
there not because, perhaps, they want-
ed to come but because political cir-
cumsatnces have compelled them fto
take refuge somewhere else.

We are a country who have given
refuge to millions dowtr the ages. We
took the Tibetans. We took the respon._
sibility when trouble came to Tibet.
In my State we have whole settle-
ment of the Tibetan people. They
have not got citizenship rights but we
have accepted them. We have taken
thousands of people thrown out of
Africa, people of Indian origin from
Africa. They came from all parts. may
be from Gujarat, originally; they have
come from various parts and they have
settled all over the country. They are
coming from varipus sources. Why
should we speak of a homeland for
the Palestinians driven out of %their
home? We speak about the rights of

[ RAJYA SABHA ]
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the Tamil people in Sri Lanka. Can
you just say that in one State, Assam,
nothing holds good, the people have
np rights to live, they cannot exist,
You either shoot them cr send them ac-
ross the border or dump them 1 the
Arabian Sea. Remember that thig is
a human problem 71t almost sounds to
me like Fascist Germany: You take
the Jews and destroy them because
you don’t want them. They do not be-
long here. Where do ygu send them?
They have no home, Where do they
do? Would you say, destroy a whole
people—millions of them—because
you don’t wantg them in Assam? Let
ue not foreget that we are talkihig about
humanbeings, not about figures on a
paper or a census sheet or just peovle
who do not belong or do not exist,
This is the tragedv of Aecgam Vihile
one side has a say, I think, the other
side has a right to exist.

Then T come to Puniab Punjab is a
State, perhaps, the number pne ecr
nomically, developed i1 every way. Ip
fact, it has been the envy of most
parts of the country. This is a State
which we admire for the bravery of itg
people, for the contribution of these
people down the centuries to the life
of thig country. And what is happeh-
ing today? Is it really true that the
mass of the people in Punjab are be-
hind the sectarian, so-called, agitation,
or, are we going to allow a group of
religious leaders to make the whole is-
sue into a politica] issue and hold the
country to ransom? I know the talks
are going to go on, negotiations are
going to go on, and I don’t want to
raise any controversy on this. But
all I can say is that I believe the time
has come when all of us belonging to
different States have got to think M
terms of being Indians first and people
of different States, languages and re-
ligioug groups second. Only then can
real, meaningful answers be fouad to
our problems. In fact, resignations
from Assemblies or boycott of these
Chambers where expressions of opin-
ion, exchange of views can take place
is, T think, a very sad and very un-

2476
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wise decision because we would like
to have our friends from thege States
to sit with us, speak abqut the issyes
aud, perhaps, help find solutions to
them rather than walk out of all de-
mocratic ways of finding solutions.

Mr. Vice-Chairman, Sir, a Jot is
said and we see it repeatedly in the
papers, about the law and order sit-
uation in the country. It is tragic that
every second day we read about
clashes between communities, langu-
age groups, between castes and, will
may be workers and various groups.
I certainly distinguish when I sneak
about organised gangs of dacoits and
so on which, of course, take their own
legal course of being dealt with, but
I might sound a little out of tune
when T say that I do believe that these
clashes that we see and hear about,
particularly i1 the countryside, are a
sign that things are beginning to
change at long last T am one of those
who believe that when there ig a clash
of this kind, it means that people who
have been suppressed and oppressed
and kept down for very long are no
longer prepared to accept the situation
as il exists and are beginning to fight
back. 1 believe this is a positive sign
of change and if there are certain vest-
ed interests in the rural side or in cer-
tai other parts who still try to keep
the old order going, the clash perhaps
becomes even more difficult; but it is
bound to go on. And, therefore, ‘%o
say that every clash is really a sign
of the failure of the Government to
keep the system going is, I think, not
a correct assessment. But I do beli-
eve that there is need for us to re-
assess our local administration mach-
inery, atid particulahrly the role of
the police as far as the loral admini-
stration ‘is concerned . Somehow we
have new ideas, new systems growing,
but without a basic change in the
approach of the local administration
and the police to the problems of the
people, What was 'true of colonial
India seems to hold good with the vast
majority of them, who &til] believe
that they are enemies of the people, to
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keep the peuple in their places, I
would therefore, really plead for a
complete review as far as police train-
ing is concerned, and a reform of the
system as far as possible.

Look at Karnataka today. I do not
see things are different because we
have another Government there. You
read of clashes in Bijapur, Bellary,
Mysore and Bangalore, We have
again seen the police beating the
people. So it ig not that you have a
different Government, you have a
different solution, a different answer
to the solution of the problem.

The basic reasong remain the same
when the Janata Government is in
powey there, There are some basic
factors that create the same situation
in different partg of the country,
irrespective of which Government ijs
administering a; a particular time.

We have had a series of elections
in the South, North-East, and in
Delhi. And if you analyse the results,
vou will see that it is a complete
reversal of the traditiona) voting
pattern, whether it is North-Eastern
India or South or it is in Delhi, In
the South you had the non.Congress
Governmentg and you experimented
many things, ang the result had been
thay regional parties hagd dominated
the political scene for very long. We
find the people gradually —moving
back to regiona] parties, Iy is a com-
plete reversal of the voting pattern.
1 do not think this raises another
problem. But all T can say is that
everyone of us, Whether In the
Opposition or in the Government, al]
political parties...

SHRIMATI KANAK MUKHERJEE
(West Bengal): And in Tripura?

SHRIMATI MARGARET ALVA: 1
refer to them. There has been rever-
sal of the tradition voling pnt‘uet‘x.
(InterruptionsQ OX. except in
Tripura. OX., I correct mysel_f.
So what 1 would say that it
is based on certain factors, and
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there is no point in saying so and
#0 party has been pushed out, while
many other partieq are confronted
with the same problem for various
reasons in various States,

On the economic front,
20.point programme hag placed
before the country a programme
which, if jmplemented, would solve
many problems, particularly on the
rural side. But I would venture, since
I have to keep within a particular
time ,to mention the main steps
taken as a thrust on the rural front.
And I mention 1in particular the
National Rural Employment Pro-
gramme, Scheduled Castes’ Develop-
ment Corporation, the Certrally-spon-
sored Scheme for Fishermen, and the
Housing and Development Corpora-
tion and other set.up which aim at
achieving certain concrete measures
fop the benefit of the weaker sections
of the population.

the new

Ag far as the development trends
of the economy are concerned, I
would like here briefly to quote a
few figures for April-December 1982,
ag compareg to the corresponding
period of the previous year, The
Economic Survey ig out and 1 think
we all have got copies of the same
now, Power generation rose by 7.2
per cent; production of coal by 42
per cent; cement, by 10.2 per cent;
fertilizers, by 9.6 per cent; and crude
oil by 30.6 per cent, And here as far
as the production of oil ig concerned,
I would like to give a comparative
picture of the years between 1977 and
1978 when there wag a rise of 1
million tonneg in the production of
crude while between 1980 and 1983
there has been a rise of 11 million
tonnes of crude from the previous
period.

SHRI AMARPROSAD CHAKRA-
BORTY: Have you got the figures?

SHRIMATI MARGARET ALVA. I
have got the figures, I do not want to
g0 too much info the statistics,

DR, RAFIQ ZAKARIA: Why do
you want to disturb a good speech?

'
- . -
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SHRIMATI MARGARET ALVA:
You are all economic experty who
can reply and break me down,

Mr. Vice.Chairman, as fa, as the
foreign trade and balance of pay-
ments ig concerned, we certainly
suffer from the ill-effects which all
deve'oping countries are facing today
due to unjust economic international
order, And ag you know, wg pay
more for our imports than we got
for our exports, and the balance of
paymentg position of the third world,
developing countries, hag always been
an gdverse one, But besides today
we have the problem of having to
spend even more on national security
anq armg because we have friends
who believe that they have got to
arm our neighbours so that these

neighbourg can be kept free and safe
from us.

1 would like to say a word about the
public sector, There hag been a great
deal of criticism that the Congress
Government is sliding back so for its
commitment to the public sector is
concerned, Well, I would like to say
that the investment in the core gector,
in the public gector, has been going
up and not going down. Well, let us
admit that historically we are, and
we were all along, committted to a
strong core sector in tha public sector,
But let ug also realise that over the
vears we have been able to build an
infrastructure, At Independence and
immediately after it was 5 question
of putting to the best use the limited
resources, limited trained manpower
and limited availability of raw mate-
rials. Over the years we have gained
certain self_confidence as far as the
core sector jg concerned, and we are
today in a position to diversify and
allow other gectorg also to make their
contribution because we have today
trained personnel, more domestic
capital  availability and certainly
expertige in both domestic and foreigh
trade, and I believe that the maximum
utilisation of a]] those have got to be
given a chance to make their maxi.

mum contribution to the building up
of the economy.
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The public gector, 1 admit, guffers
from many problemg; and ghort-

comings. We have had too long
bureaucrats running our public sector
undertakings. I think the time has
come to build a good management
cadre, the technocrafts, who will be
really able to make a meaningful con-
tribution to the public sector. And too
many changes, frequent changeg in
the set up of these public sector
units, the managements, ang perhaps
too much of red-tapism, dg not
allow them to function ag efficiently
and as easily as the private sector
companies are able to do. And yet
there has been a 21 pep cent increase
in the turn-over of the public gector
companieg in the country in the first
ning months of the current financial
vear as compared to the previous year.

Ag far as science and technology is
concerned, I would like to welcome

the technology policy statement of
the Government getting oug the
guidelines for development of the

indigenoug technology, and there is
emphasis again on self-reliance in
that field, I realise that we are still
dependent very much on imported
technology, But our target is seli-
sufficiency, and I hope that the Gov-
ernmen; will make sure that we
stick to this and do not allow other
factorg to influence us. The second
scientific expedition to the Antarctica
is ctill there and we are bproug of
what we are achieving on this front.
The present expedition is carrying
on certain experiments, we under-
stand from reports, for setting up a
permanent manned station there,

Our work on the ocean flooy has
won us recognition and we have been
recognised as a ploneer investor at
the Law of the Sea Conference, a
rare honour to a developing country.
And in spite of our failure with
INSAT.1A, INSAT-IB ¥, planned to
be launched in the current Jyear
which, it ig hoped, will improve our
telecommunication and meteorologica]
capacity,

Ag fa, ag Tarapur is concerned,' 1
think it is a matter of great pride

~
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[ to all of us that this ticklish issue

hag been sorteq out at last, Efforts
had been mad, over the yearg to find
a solution and to get the Uhited
Stales Government f; stand by its
commitments In gpite of all the pro-
blems that we have faced, we have
now, found a solution and supplies to
Tarapur, jt is believed, e to be
resumed shortly,

Mr, Vice-Chairman, a couple of
words on foreign affairs,; We know
that on many issues ag far as our

neighbours wera concerned, we have
been having problems for some time.
But we are glad and proud that at
long last, thece issueg have been
brought down to the bilatera] level
from an international scene, On most
issues Wa are able t0 talk with each
other, rather than go to international
forums and charge each other about
something which really does not exist,
So, as far ag Pakistan, China and
Bangaladesh are concerned, our
various problems are being sorteq out
among ourselveg and we hope that
somg kind of lasting understanding
with these countries would be worked
out, 1 for one have always been
demanding that with Pakistan we
would have to find a permanent solu-
tion, a permanent friendship in order
thay we might live in peace in the
sub_continent,

Ou, support to the freedom move-
mentg in Africa has continued, Re-
cently we welcomed in India Mr.
Olive, Tambo, head of the African
Nationa] Congress and the freedom
movement there, and I am proud to
say that for the first time anywhere
in the world, he wag accorded Head
of State status, which is a recogni-
tion of the specia] place which that
freedom movement occupies in the
freedom strugigle of that country.

We are on the eve of the Non.
Aligned Meeting of Heads of State
which promises 10 be the largest
meeting of its kind ever held rince
the movement was born and we
hope that the declarations from New
Delhi wil] really mark a new phase
in the history of that movement,
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Thera are many problems which are
besetting the movement at the
moment and iy is hoped that at New
Delhi these would be sorted out. The
Commonwealth Heads of Government
will also be meeting in India later in
the yeay ang this will bring New
Delhi into internationa) focug again.
But in spite of all lhege meetings
and efforts, the arms race gOeg ON,
There is talk on all sideg of arms
cutg but every nation seems to be
stockpilling arms,

As far ag the Indian Ocean is
concerned, there geems to be no re-
treat in the position of anybody, AsS
far ag Afghanistan, the Iran-Iraq
wa, and certain other issues are
concerned solutions stil] seem to
evade the international community,
There is ong issue which I find has
not really been mentioned in the
Address and that jg the question of
Indians abroad. I believe that Indians
abroag today are one of the largest
groups, perhaps both economirally
and po'itically the sirongesy group,
of friends we have abroad, We can
really tap this source not only on the
question 0f development but also as
far ag goodwill is concerned, as our
ambassadors abroad, There has been
a great dea) of neglect of them as
those who ran away from this
most crucia]  time
and failed to be part 8f the whole
process of change. But now that we
have set up a special cell to deal
the wvarious
suggestions of Indians abroad wanting
to invest in India and wanting to starg
some kind of an indusiry in India.
I hope that there will be more invest-
ments, more knowhow and expertise
into the
national development efforts rather
than borrow money from international

."institutions. If we can tap this great
[ source of support, financial or other-

-

wise, {o our developmental efforts, I
think many of pur problemg would, be
solved.

The question of health and family
welfare is an important issue because
in thils country family planning has

[RAJYA SABHA)

on President’s
..Address

been accepted as a national program-
me by all parties, and I believe that
whatever we do, unless and until a
meaningful limiting of our numbers
is achieved, no amount of effort on
the developmental sgside will really
show results. I believe this is some-
thing to which support from all sides
should come forthwith in a more
meaningful way,

284

Ag far a; education js concerned, I
am one of those who have been
demanding over the years that a uni-
form national policy of education
should pe worked out, 1 don’t see why
our children should be educated with
differqnt textbooks in different parts
of the country under different systemg
and different kindg of patterns of
examinations and gg on. I believe that
we should at least now be able to work
out something which would be accept-
able to all, so that a uniform pattern
could be evolved for the country.

There is one word which T have to
say about women because nothing has
been mentioned about them in the
President’s Address. It ig really un-
fortunate because, I believe, that with
the problemg which women face in
the country...

SHRI SADASHIV BAGAITKAR: I
am sorry it is left to you to mention
it,

SHRIMATI MARGARET ALVA:
Why? Why are you objecting?

I agree that there have been varioug
Amendment Bills brought in before
Select Committees and varioug other
forumg dealing with fthe problemg of
women. But I believe that a package
deal bringing all these amendments
and making it once and for all pos-
sible of implementation, ig required.
Bringing thig kind ©f amendments
aimeg at helping women, aimed at
protecting them, aimed at gort of giv-
ing them a new right, piece-meal, is
not going to solve the problem. 1
believe all these efforts have to be
somehow or other made more compre-
hensive, brought together and imple-
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mented speedily, if you want to im-
prove the position of women in this
country, The ©Dowry Prohibition
Amendment Report hag come before
the House ip the lasy Session. I hope
that at least during this Session the
amended Bill would come before the
House so that gt least now the possi-
bility of unnecessary death ang mur-
der of young brideg could be stemmed
because this new amendeq law, we
hope, will be able to achieve more.

Demand for family courtg and Jlegal
reforms have been voiced in various
quarters and I qo believe that a
certain amount of thought to these
issues, including free legal aid, would
have to be given.

4 - |

In conclusion I have only an appeal
to make. At a time of crisig like this
what is needed ig unity of purpose,
discipline and rededication to a sense
of nationalism. For too long have we
been talking parties ang party polities,
I think the time hag come when all
of ug in these august Chambers repre-
senting the people of this country
should set an exemple and a trend
that at least on national issues, on
important issues, which threaten the
integrity, the unity and the future of
this country, that we agz senior leaders
—I do not cal] myself 4 leader—but at
least leaders of political parties- -sit-
ting here, that we should all be able
to qit together and be able to work
ouy, solutiong which would be accept-
able to the people of thiy country.
Arter all, we comeg here not as repre-
sentativeg only of our constituencies
or only of our State or only of our
parties, we come here as representa-
tives of the people of this country, and
the people ol thiz country expect a
positive direction, positive solutions
and j positive answer to the problems
rather than bickering and differences
day in and day out in Parliament.

[Mr, Deputy Chairman in the Chair]

I would only appeal to you, I am
sure you will agree with me that no
problemg of the nation can be wolved
in g day, in a decade or even in a
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generation, We would have
to work for years and years
in this country in order to
achieve what we have get for
ourselves t0 achieve. I t{hink it is
never tog late to begin. Unless we
commit ourselves now once again to
rekindle this spirit of dedication in
ourselves it might bHe too late. I
would, therefore, say: let us begin our
bit today sp that the future of our
countrv wil] be g3 more meaningful
one,

4 P.M.

The question was proposed.

MR. DEPUTY CHAIRMAN: Hon.
Member; who have given notice of
amendment may move them.

SHRI ERA SEZHIYAN
Nadu): Sir, 1 beg to move:

(Tamil

1. “That at the end of the Molion,
the following be added namely: —

‘but regret that the Address
does not mention about the failure
of the Government to find a satis-
factory solution to the issue of
foreign nationaly in Assam before
ordering elections there.’”

2. “That at the end of the Motion,
the following be added namely—

‘but regret that the Address
does not mention about making
elections in Assam g mockery of
democratic process caused by an
atmosphere of indiscriminate re-
pression and terrorism.’”

3. “That at the end of the Motion,
the following be added namely:—

‘but regret that the Address
doeg not mention about the fail-
ure of the Government to find a
satisfactory solution to the legiti-
mate demands raised by the Akalig
in Punjab.””

4. “That at{ the end of the Motion,
the following be added namely:—

‘but regret that the Addre.ss
does not mention about the fail-
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ure of the Government tg root oug
corruption and to bring to book
the corrupt in high places in
Government and public enter-
prisew,’”

5. “That at the end of the Motion,
the following be added namely:—

‘but regret that the Address
doeg not meation about the failure
of the Government, to give remu-
nerative prices for agricultural
produce and establish price parity
between agricultural and indus-
trial products.’ ”

6. “That at the end of the Motion,
the following be added namely:—

‘but regret that the Address
does not mentiop about the unfair
practice of the Goverament in
hiking the prices of petroleum
products just before the commen-
cement of a Parliament session.’”

7. “That at the end of the Mation,
the following be added namely:—

‘but regret that the Address
doeg not inentioy, about the failure
of the Government to bring down
the rising priceg of essential com-
modities affecting the common
man,’”

8. “That at the end of the Motion,
the following be added namely:—

‘but regret that the Address
doeg not mention aboug the failure
of the Government to bring to an
end the prolonged textile strike
in Bombay.'”

9. *That at the end of the Motion,
the following be added namely:—
‘but regret that the Address
doeg nét mention gbout the failure
of the Government to give ade-
quate and timely relief to drought
affected areag in the country.'”

10, “That at the end of the Motion,
the following be added namely:—

‘but regrot that the Address

doeg not mention about the failure

- T4 - -
R \

[ RAJYA SABHA ]

on President’s 288
..Address

of the Government to arrest vio-
lence and injustice to the Sche-
duled Castes, Scheduled Tribes;
backward-communities and mino-
rities.' ” -

11. “That at the end of the Motion,
the following be added namely.—

‘but regret that the Address
does not mention about the failure
'of the Government to curb, by
legislative and administrative mea-
sures, the incidentg of rape and
assault on women.’¥

12, “That at the end of the Molion,
the following be added namely:—

‘but regret that the Address
dgeg not mention about the failure
of the Government tg curb inci-
dents of communal disturbhances
and disharmony,””

13. “That at the end of the Motion,
the following be added namely: —

‘but regret that the Address
does not mention about the failure
of the Government to arrest the
deteriorating situation in industrial
relationg and to ensure minimum
and fair wageg to the working
clasa’”

14. “That at the end of the Motion,
the following be added namely:—

‘but regret that the Address
doeg not mention about the steps
to be taken for strengthening the
federal structure and devolving
the resources and power from the
Centre 10 the State and Panchayat
levelg by clear constitutiona] mea-
sures.” ”

15. “That at the end of the Motion,
the following be added namely—

‘but regret that thg™ Address
doeg not mention about the failure
of the Government to initiate steps
for electoral reformmg including
enactment of an anti-defection
law.”
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16. “That at the end of the Motion,
the following be added namely: —

‘but regret that the Address
doeg not mention about the failure
of the Government to ensure dis-
iribution of essentia]l commoadities
at fair pricey to all weaker sec-
tions. ”

17, “That at the end of ths Motion,
the following be added namely; —

‘but regret that the Address
doeg not mention about the new
Industrial policy which favours
big houses and monopoly inter-
ests’”

18. «“That at the end of the Motion,
the following be added namely:—

‘but regret that the Address
doeg not mention about the mis-
uwse of Government machinery
during elections.’”

19. “That at the end of thr Motion,
the following be added nameiy:—

‘but regret that the Address
doeg not mention about tha failure
of the Government to implement
the recommendationg of the Man-
dal Commission.’”

20, *That at the end of the Motion,
the following be added namely: —

‘but regret that the Address
doeg not mention about the failure
of the Government to arrest the
growing intolerance and repres-
sion of the Pregsz in the country.””

21. “That at the end of the Motion,
the following be added namely:—

‘but regret that the Address
doeg not mention about the mis-
use of the mass media like Radio
and T.V. to subserve the interests
of the ruling party.””

[Amendment Nos. 1 to 21 also stood
in the names of Shri Sadashiv Bagait-
kar, Shri Manu Bhaj Patel, Dr. M. M.
S. Siddhu, Shri Sushil Chand Mohanta
and Dr, Mahabir Prasad].

Ay
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SHRI AMARPROSAD (CHAKRA-
BORTY: Sir, I beg to move;

22. “That at the end of the Motion,
the following be addeq namsly: —

‘but regret that the Address
faily to mention the stepg to be
taken for immediate solution of
the labour problem in the country
in general and the Bombay Tex-
tile Workers’ strike in parti-
cular.”

23. “Thai at the end of the Motion,
the following be addeq namely: —

‘but regret that the Address
fails to declare the scrapping of
the anti-people ang anti-labour
legislations viz. ESMA and NSA
as demanded by the Trade Unions
and to drop the proposed legisla-
tion concerning employeeg of
Educationa] Institutiong and Hos-
pitals, »

24. “That at the end of the Motion,
the following be added namely:—

‘but regre( that the Address
does not mention about the early
settlement of labour disputeg in
Coal Industry and Public Under-
takings.’

SHRI JASWANT SINGH. Sir, I beg
to move:

25. “That at the 2nd of the Motion,
the following be added namely:;—

‘but regret that the Address
doeg not take serioug note of the
fact that elections in Indig are
becoming imore and more expen-
sive which is danferous for the
democratic system and that Gov-
ernment instead of taking active
interest in bringing about electoral
reforms, is evading a decision on
such reforms year after Year on
one or other pretext.’”

26. “That at the end of the Motion,
the following be added namely:—
‘but regret that the Address
doeg not contain any assurance to
the retired Government pension-
ery that none of them will be paid
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pension less than the minimum
Wages.’ n
27. “That at the end of the Motion,

the following be added namely:—

‘but regret that the Address

doeg not express any concern over
the very disappointing promotion-
al avenues for the Army, Navy
and Air Force officerg and per-
gonnel and also over the fact that
the pay scales in several catego-
rieg are lesg than those available
to the civilians in the equivalent
categories.””
28. “That at the end of the Motion,

the following be added namely:—

‘but regret that the Address

does not expresg its concern gver
the serioug situation that the
houses and the school buildings
constructed by the D.D.A. are
crumbling even before they are
put to use and the construction
defects are also not rectified in
spite of several complaints.’”

29, «“That at the end of the Motion,
the following be added namely:-—
‘but regret that the Address
does not expresg any anxiety over
the fact that the Government have
ignored the direction of the Sup-
reme Court that the large number
of under-trials who have already
remained in jailg for more than the
period they would have been
otherwige sentenced. should be
released. ”

30. “That at the end of the Motion,
the following be added namely:—
‘but regret that the Address
doeg not contain any asSurance
for the protection of the interest
of the farmers ang that the prices
of the agricultural commodities
will be fixed in proportion to the
cost of inputs.’”

31, “That at the end of the DMotion,

the following be added namely:—
‘but regret that the Address

doeq not refer to the inability of
Government iy resolve the Bom-

{  bay Textile Workers’ strike which
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is going on for 3 long time and
nor does it contain any assurance
for providing g time-bound reliet
to lakhs of familieg of the wor-
kers effected by the strike’”

32. “That at the end of the Motion,
the following be added namely:—

‘but regret that the Address
doeg not show any concern over
the failure of the Government to
bring about, a satisfactory solution
to the Punjab problem.’?”

33. “That at the end of the Motion,
the following be added namely:—

‘but regret that the™ Address
does not expregg concern over the
fact that the electiong helg in
Assam recently were neither free
nor fair.’”

34. “That at the end of the Motion,
the following be added namely:—

‘but regret that the Address
doeg not refer to the wide-spread
violence and incidents of arson
which have taken place in Assam
because of the imposition of elec-
tiong inspite of public protests and
wide-spread demonstrations’”

35. “That at the end of the Motion,
the following be added namely—

‘but regret that the Address
doeg not express concern over
large scale misuse of Government
machinery in the recent elections
in Andhra Pradesh, Karnataka,
Tripura and Delhi.’”

[Amendment Nos. 49 to 59 also
stood in the nameg of Dr. Bhai Maha-
vir, Shri Hari Shankar Bhabra, Shri
Jagdish Prasad Mathur and Shri
Pyarelal Khandelwal].
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SHRI DIPEN GHOSH (West Ben-
gal): Sir, I beg to move:

75. “That al the end of the
Motion, the following be added,
namely: —

‘but regret that the Address.

does not mention about the
role of U.S. imperialism on the
question of arms supplies lo
under-developed and developing
,countries.””

76. “That at the end of the
Motion, the following be added,
namely:—

‘but regret that the Address
does not mention about the
conspiracy of the U.S. imperialism
to crush the democratic move-
ments in various countries.’”

77. “That at the end of the
Motion, the following be added,
namely: —

‘but regret that the Address
does not mention about the
enormous increase in U.S. defence
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expenditure causing increased
threat to the World peace'”

78. “That at the end of the
Motion, the following be added,
namely: —

‘but regret that the Address
does not mention about the
fighting people of Angola, Ethio-
pia, Mozambique and the People’s
Democratic Republic of Yeman.’*

79. “That at the end of the
Motion, the following be added,
namely: —

‘but regret that the Address
does not menfion ahout the
danger of war in place of detente
and armament agreement.’”

80. “That at the end of the
Motion, the following ke added,
namely: —

‘but regret that the Address
does not mention about the
massive anti-war rallies that
have been held in different parts
of India including Delhi’”

81 “That at the end of the
Motiony, the following be - added,
namely: —

‘but regret that the Address
does not mention about the
danger of nuclear war threaten-
ing humanity because of the cri-
minal policies pursued by the
U.S. imperialists.””

82. “That at the end of the
Motion, the following be added,
namely: —

‘but regret that the Address
does not mention about the
call for an urgent task of the
working class and all progressive
sections to combai nuclear war
danger, expose and unmask the
imperialists plans before the
people to save the world from
nuclear destruction.’”

83. “That at the end of the
Motion, the following be added,
namely; —

‘but regret that the Address
does not mention about the
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plans of the U.S. imperialists for
global domination, using various
agencies.’”

84. “That at the end
Motion, the

of the
following be added,

namely: —
‘but regret that the Address
does not mention about the

fact that at the direct instruction
and incitement of the USA, Israel
played havoc on the heroic Pales-
tinian forces in Lebanon and
caused genocide among the Leha-
nese people.’”

85, “That at the end of the
Motion, the following be added,
namely: —

‘but regret that the Address
does not mention about the
crisis of the capitalist system of
development in the world and °ts
inevitable consequences experi-
enced by the Third World coun-
tries’”

86, “That at the end of the
Motion, the following be added,
namely:—

‘but regret that the Address
does not mention about the
anti-imperialist forces actively
fishting the imperialists in El
Salvador, Nicaragua, Zimbabwe,
Namibia and Southern Africa.’”

87. “That
Motion, the
namely: —

‘but regret that the Address
does mnot mention about the
fact that the inflationary spiral
has been continuing without
check for nearly a decade and has
become a permanent feature of
the Indian economy.’”

at the end of the
following be added,

88. “That at the end of the
Motion, the following be added,

namely: —
‘but regret that the Address
does mnot mention about the

high prices imposed by oil mono-
polists, taking advantage of the
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price-increases made by the o1l
producing countries, having con-
tributed further to this process.’”

89. “That at the end
Motion, the
namely: —

of the
following be added,

‘but regret that the Address
does not mention about the
role of World Bank and the Inter-
national Monetary Fund agencies
who are instrumental in aceen-
tuating the inflationary spiral,
through their demands on the
Indian Government to raise taxa-
tion levels raise oil and fertiliser
prices, and reduce people’s con-
sumption standards.’”

90. “That at the end of the
Motion, the following be added,
namely: — .

‘but regret that the Address
does not mention about the
burden of debt services despite
rapid rise in the export earnings
and the enforced exports and
dependence on Western countries
leading to unparalleled loot of the
country.’”

91. “That at the end of the
Motion, the following be added,
namely:—

‘but regret that the Address
does not mention about the
fact that the World Bank has
been pressing India to go for com-
mercial borrowing for financing
its plans, abandoning the import
substitution policy and follow an
active export promotion policy—
a policy to divert geods from the
internal to the external market.’”

92. “That at the end of the
Motion, the following be added,
namely: —

‘but regret that the Address
does not mention about the
continuous defying of Govern-
ment directives regarding dilu-
tion of equity by the drug and
other multinationalg.” *
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93. “That at the end of the
Motion, the following be added,
namely: —

‘but regret that the Address
does not mention about the
failure to undertake radical land
reforms policies.””

94, “That at the end of the
Motion, the following be added,
namely: —

‘but regret that the Address
does not mention about the
exploitation of agricultural

workers, and the absence of any

genuine legislation to proteect
their wage standards.””
95. “That at the end of the

Motion, the following be added,
namely: —

‘but regret that the Address
does not mention about the
remunerative prices to the pea-
sants.’ ¥

at the end of the
following be added.

96. “That
Motion, the
namely: —

‘but regret that the Address
does not mention about the
percentage of people below the
poverty line’”

97. “That at the end of the
Motion, the following be added,
namely: —

‘but regret that the Address
does not mention about the
process of mass eviction from
land resulting in the increase in
the ranks of labourers’?”

98. “That at the end of the
Motion, the following be added,
namely: —

‘but regret that the Address
does not mention about the
housing problems in the urban
and rural areas’”
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99. “That at the end of the
Motion, the following be added,
namely: —

‘but regret "that the Address
does not mention about the
increasing problems of the slum
popWlation.’”

100 “That at the end of the
Motion, the following he added,
namely: —

‘but regret that the Address
does not menlion about the
concentration of Iland in the
hands of a few.?”

101. “That at the end of the
Motion, the following be added,
namely: —

‘but regret that the Address
does not mention about the
mounting prices causing intense
suffering to all sections of the
people particularly the workers
in unorganised industries, the
agricullural workers and pea-
sants.’”

102, “That at the end of the
Motion, the following be added,
namely: —

‘but regret that K the Address
does not mention about the
extension of Government's fullest
solidarity to the people of Pakis-
tan and Bangladesh who, facing
the most brutal repression of ve-
actionary regimes, are fighling
courageously for the restoration
of democracy in their countries.””

end of the
bhe added,

103, “That at the
Motion, the following
namely: —

‘but regret that the Address

does not mention about the
strengthening the Indo-Soviet
Treaty of Friendship and Co-

operation which is a big lever to
ward-off imperialist military pres-
sures and defeat aggression.””

-
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104. “That at the end of the
Motion, the following be added.
namely: —

‘but regret that the Address
does not mention about the
general breakdown of law and
order situation in the country. ”

105. “That at the end of the
Motion, the {following be added,
namely: —

‘but regret that the Address
does not mention about the
deteriorating situation due to
growing collusion between the
police, the bureaucracy and the
anli-socials.’ ”

106. “That at the end of the
Motion, the following be added.
namely: —

‘but regret that the Address
does not mention about the
attack on the freedom of the
trade union movements and the
right to organisation.’”

107, “That at the end of the
Motion, the following be added,
namely: —

‘but regret that the Address
does mnot mention about the
Government's intimidation of the
Press and introducing a kind of
censorship of news.””

108. “That at the end of the
Motion, the following be added,
namely: —

‘but regret that the Address
does not mention about the
growing attacks on the consti-
tutional powers of the States and
concentration of powers in the
Centre.’ ”

109. “That at the end of the
Motion, the following be added,
namely: —

‘but regret that the Address
does not mention about the
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concerted and deliberate efforts
to undermine the judiciary.’”

110. “That at the end of the
Motion, the following be added,
namely: —

‘but regret that the Address
does not mention about +the
real upliftment of Harijans and
Scheduled Tribes.’”

111, “That at the end of the
Motion, the {ollowing be add-d,
namely: —

‘but regret that the Address
does not mention about the
propagation of separatism in ‘he
Adivasi areas of the country.’”

112, “That at the emd of the Mo-
tion the following be addedq,
namely; —

‘but regret that the Address doeg
not mention about the Adivasis
being deprived of human existence
and sold as bonded labour; tleir
young girlg sold in the flesh mar-
ket, alienated from the rest of the
country; their commmon democratic
struggle; their areag are provid-
ing ideal ground for some foreign
Christian missiong to spread the
message of separation from the
country.’”

113, “Tha; at the end of the Mo-
tion, the following be added name-
ly:—

‘but regret that the Address doeg
not mention about the mischief of
Christian missiong in the North-
Eastern region resulting in seces-
sionst feelings in the area.”

114. “That at the end of the MoO-
tion. the following be added,
namely: —

‘but regret that the Address doeg
not mention about the failure of
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the Government to fight and ex-
pose the machinations of the
foreign Christian missiong in the
North-Eastern region.””

115, “Thay at the end of the
Motion, the ‘following be added,
nemely: —

‘but regret that the Address does
not mention about the failure of
the Government to fight the Isla-
mic fundamentalist appeal which
ig directed towards creating a feel-
ing of separate nationhood among
the Muslims to undermine national
unity.’”

116. “That at the end of the
Motion_the following be added,
namely:—

‘but regret that the  Address
does not mention about the fact
that the Government ig afraid to
fight the separatist and anti-
Indian-unity propaganda because
it does not want to offend the re-
actionary rulers of  certain oil-
producing countries.””

117. “That at the end of the
Motion, the following be added,
namely: —

‘but regret that the Address doeg
not mention about the problems of
minorities.” ”

118. “That at the end of the
Motion, the following be udded,
namely:—

‘bug regret that the Addresg doeg
not mention about the chauvinis-
tic appeal of the RSS in terms of
a Hindu Natiory becoming a pro-
vocative agency of imperialism to
drive the Muslim magg into the
camp of the fundamentalists’ ”

119, “That at the end of the
Motion, the following be added,
namely*—
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‘but regret that the  Address
doeg not mention about the Indian
women who are wictimg of an
obscurantist semi-fedual outlook
and, despite the equality of sexes
proclaimed in the Constitution
they are denied equal treatment,
including equal wages.’”

120. “That at the end of the
Motion, the following be added,
namely: —

‘but regret that the Address doeg
not mention about the increased
number of incidents of rape and
molestation of women.'”

121, “That at the end of the
Motion, the following be added,
namely: —

‘but regret that the Addresg doeg
not mention about the severe at-
tacks on Harijans, tribals in the
country-side and utter failure of
the Administration to prevent
such atrocities.”

122. “That at the end of the
Motion, the following be added,
namely: — .

‘but regret that the Addresg doeg
not mention about the failure of
the Government to nationalise
foreign banks, monopoly houses
and Dbranches of multi-national
Corporations.” ”

123, “Tha; at the end of the
Motiorr, the following be added,
namely:—

‘but regret that the Address does
not mention about the sale of es-
sential commodities such as food-
grains, edible oils, cloth, sugar
etc. at subsidised prices through g
net work of shops in the public
distribution gystem under the con-
rol and supervision of pcpular
committeeg by ensuring adequate
and uninterrupted supply of these
commoditias.’”

——
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124. “That at the end of the
Motion, the following be added,
namely:—

‘but regret that the Address doeg
not mention about the importance
of real federal character of our
country.’ ™

125, “That at the end of the
Motion, the following be added,
namely:—

‘bug regre; that the  Address

does not mention about the wage
policy towards granting a living
wage to th> workers.’”

126, “That at the end of the
Motion, the following be added,
namely:— )

‘but regret that the  Address

does not mention about the failure
of the Government to consider
ways and rmeang to check the ra-
vages caused by repeated floods
ang droughts.’”

127. *That at the end of the
Motion, the following be added,
namely:—

‘but regret that the Address doeg
not mention ebout the fresh con-
stitutional provisions {o expand
powers of the States and guaran-
tee their autonomy.”

128. “Thay at the
Motion, the following be
namely:—

end of the
added,

‘but regre; that the Address does
not mention about the deletion of
Articles 356 ~360 of the Constitu-
tion. ”

end of the
added,

129. “That at the
Motiorr, the following be
namely:—

‘but regret that the Address
does not mention about the in-
clusion of the right to work ag a
fundamental right in the Consti-
tution.! ” -
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130. “That at the end of the-
Motiont, ‘the fOllowing be added,
namely:—

‘but regret that the Address does
not mention about the anti-evic-
tion measures; guaranteed fair
prices for peasants’ produce; sup-
ply of cheap credit and subsidiz-
ed inputs tc the mass of the pea-
santry.’”

131. “That at the end of the
Motion, the folowing be added,
namely: —

‘but regret that the Address

not mention about he planned
and independent development of
the national economy  free from
foreign influence.’”

132, “That at the end of the

Motion, the following be added,
namely: —

‘but regret that the Address

does not mention about the im-

portance and significance of the
role of the public sector in  the
foreign influence.’ ”

133. “That at the end of the

Motion, the following be  added,
namely: — - .
‘but regret that the  Address

does not mention about the iust
and equitable incomes and wage
policy based on  provision of
minimum conditions like need-
based income to the mass of
people and reduction of the mon-
strous disparity in the incomes of
the big capitalists and landlords
and the mass of people.”

134. “That at the end of the
Motion, the following be added,
namely: — e L

‘but regret that the Address does
not mention about the pension for
aged agricultural workers.’”

135. “That at the ead of the Mo-
tion, the following be added,
namely: —

‘but regret that the Address does
not mention about the allotment
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of free house siteg to the agricul-
tural labourers and poor peasants
and the semi-proletariat and libe-
ral provision for cheap credit and
consumption loans.’”

136. “That at the end of the Mo-
tion, the following be added,
namely: —

‘but regret that the Address does
not mention about the adequate
educational facilities for peasant
masses.’”

137. “That at the end of the Mo-
tion, the following Toe added,
namely: —

‘but regret that the Address does
not mention about a massive plan
for full employment to the rural
unemployed and unemployment
relief.’ ”?

138. “That at the end of ihe Mo-
tion, the following be added,
namely: —

‘but regret that the Address does
not mention about the lock-outs,
lay-offs and closure of mills.’”

139. “That at the end of the Mo~
tion, the following be added,
hamely: —

‘but regret that the Address doeg
not mention about the taking over
of all closed mills.’”

140. “That at the end of the Mo-
tion, the following be added,
namely: —

‘but regret that the Address does
not mention about granting full
trade union rights to Central and
State Government employees and
abolition of the police verification
system.’

141, “That at the end »f the Mn-
“tion, the following be added,
namely: —
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‘but regret that the Address does
not mention about anti-working
class laws.’”

142, “That at the end of the Mo-
tion, the following he added,
namely: —

‘but regret that the Address does
not mention about the introduc-
tion of automation and other mea-
sureg aggravating unemploy-
ment.””’

143, “That at the end of the Mo-
tion,  the following be added,
namely: —

‘but regret that the Address doeg -
not mention about the immediate
introduction of free education upto
the secondary stage in all States'”

144. “That at the end of the Mo-
tion, the following be added,
namely:—

‘but regret that the Address does
not mention about the provision
of hostel facilities and full scholar-
ships for all needy students.’”

145. “That at the end of the Mo-
tion, the following be added
namely:—

‘but regret that the Address does
not mention about the special
attention to the requirements of
Scheduled Tribe and Scheduled
Caste students.’”

146. “That at the end of the Mo-
tion, the following be added,
namely:—

‘but regret that the Address does
not mention about the right of
student: to be represented in aca.
demic bodies for thorough-gning
reforms.’”
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147. “That at the end of the
Motion, the following be added,
namely: —

‘but regret that the Address
does not mention about the need
for radical changeg in education
making it democratic, secular
ang scientific’.”

148. “That at the end of the
motion, the following be added,
namely: —

‘but regret that the Address
does not mention about the need
to take drastic steps against those
who indulge in ourages against
the Scheduled Castes and Sche-
duled Tribes'.”

149. “That at the end of the
Motion. the following be added
namely: —

‘but regret that the Address
does not mention abouy taking
immediate steps to put an eng to
the economic angd social oppression
of Scheduled Castes and Schedul-
ed Tribes people by landlords,

~ contractors and  restoration of
lands seized by them'”

150. That at the end of the Motion
the following be added, namely:—

‘but regret that the address does
not mention about the reservation
of jobs and special facilities in
matters of educational and econo-
mic advancement of Scheduled
Castes and Scheduled Tribes

L1

people’.

151. “That at the end of the
Motion, the following be added,
namely: —

‘but regret that the Address
does not . mention about
safeguarding the rights of Muslim
minorities against discrimination
in Government services and edu-
cational institutions and against
Urdu.””

152. “That at the end of the
Motion, the following be added.
namely: —

‘but regret that the Address

Address
does not mention about the
inclusion of Nepali, Maithili,
Manipuri and Dogri languages in
the Eighth Schedule to the Con-
stitution of India.””

158. “That at the end of the

Motion, the fellowing be added,
namely: —

‘but regret that the Address
does not mention about the
full support to the freedom strug-
gle of the Namibian and other
African people apgainst imperia-
lism apartheid and racial domi-
nation’.”

154. “That at the end of the

Motion, the following be added,
namely: —

‘but regret that the Address
does not mention about the
right to exercise franchise on
attaining 18 years of age as a
fundamental right of the people
of India."”

155. “That at the end of the

Motion, the following be added,
namely: —

‘but regret that the Address
does not mention about the
constitutional amendments for
equal representation in the Rajya
Sabha to all States and Union
Territories having a population of
over ihree million, on the scale
of 6 members each and to States
and Territories having less, 4
members each.’”

156. “That at the end of the

Motion, the following be addeda.
namely: —

‘but regret that the Address
does not mention about the
right to bear small arms as a
fundamental right of the citi-
zens.’ ”

157. “That at the end of the

Motion, the following be added.
namely: —

‘but regret that the Address
does not mention about the
abolition of casual system of
employment amongst seamen and



-

311 Motion of Thanks { RAJYA SABHA ] on President’s 312

[Shri Dipen Ghosh]

guarantee to them employment
throughout the year.”

158. “That at the end of tne
Motion, the following be added,
namely: —

‘but regret that th'e Address
does not mention about the
failure of the Government to take
stringent measures against black-
marketeers, hoarders, smugglets,
speculators and officialg protect-
ing them."”

159. “That at the end of the
Motion, the following be added.
namely: —

‘but regret that the Address
does not mention about the
rectification of fraudulent cost ot
living indices’”

160. “That at the end of the
Motion, the following be added,
namely: —

‘but regret that the Address
does not mention about the
need to reduce work load and
duty hours of railway em-
ployees’

161, “That at the end of the
Motion, the following be added,
namely:—

‘but regret that the Address
does not mention about the
refusal of the Government to
revise wages of Central Govern-
ment employees for the past seven
-years resulting in decline of
wages of the employees by 7 to
37 per cent during the last eight
years. ”

162. “That at the end of the
Motion, the following be added,
namely:—

‘but regret that the Address
does not mention about the
failure of the Government to
implement the recommendations
of the Third Pay Commission for
wage revision after the consumer
price index crossed the 272
mark.”

LAddress

163. “That at the end of the
Motion, the following be added,
namely: —

‘but regret that the Address

does not mention about the
recognition of trade unions
through secret ballot.'”

164, “That at the end of the
Motion, the following be added,
namely: —

‘but regret that the Address
does not mention about the
series of railway accidents and
loss of thousands of lives.””

165. “That at the end of the
Motion, the following be added,
namely:—

‘but regret that the Address
does not mention about the
failure of the Government to fully
implement the Directive Princi-
ples of the Constitution of India."”

166, “That at the end of the
Motion, the following be added,
namely; —

‘but regret that the Address
does mnot mention about the
woeful lack of medical facilities
and the primary health centres in
the vast majority of the villages
in the country.'”

167. “That at the end of the
Motion, the following be added,
namely: -—

‘but regret that the Address
does not mention about the
need for the abolition of bonded
labour in the country.’”

168. “That at the end of the
Motion, the following be added,
namely: —

‘but regret that the Address
does not mention about the
abolition of contract labour sys-
tem in the country.”

169. “That at the end of the
Motion, the following be added,

namely: —
gvut regret that the Address
does not mention about the
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failure of the Government to
improve sports standards in the
-country.’”

170. “That at the end of the
Motion, the following be added,
namely: —

‘but regret that the Address
does not mention about the
need for the nationalisation of
drug industry in the country.”

T Amendment Nos. 75 to 170 also
stood in the names of Shri K.
Mohanan, Shri Nirmal Chatterjee and
Shri Arabinda Ghoshl.

SHRIMATI KANAK MUKHERJEE
(West Bengal). Sir, T beg to move:
LN
171. “That at the end of the
Motion, the following be added.
namely:—

‘but regret that the Address
-does not mention about the failure
of the implementation of the
agreement made with the Fede-
rationp of Port and Cock workers
in January, 1981.’”

172. “That at the end of the
Motion, the following be added,
namely:—

‘but regret that the Address
doeg not mention about the steps
to be taken expeditiously to
guarantee the employment of sea-
men and payment of wages to
them as recommended by the
ILO”

173. “That at the end of the
Motion, the follewing be added.
namelyv:—

‘but regret that the Address
does not mention about the failure
of the Parliamentary norms by
Government in hiking the prices
of ease the traffic congestion.””

174. “That at the end of the
Motion, the following be added
namely:—

‘but regret that the Address
does not mention about the flout-
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ing of the Parliamentary norms
by Government in hiking the
priceg of petroleum productg on
the eve of the Budget Session of
the Parliament.”

175. “That at the end of the
Motion, the following be added.
namely:—

‘bul regret that the Address
does not, mention about the step-
motherly attitude of the Govern-
ment towards the entire eastern
region of the country with regard
10 the Industrial development.’”

176, “That at the end of the
Motion, the following be added.
namely:—

‘but regret that the Address
doeg not mention about the pro-
tracted strike of the textile wo
kers of Bombay due to Govern-
ment’s reluctance to solve the
problems involved therein.’ ”

177. ‘That at the end of the
Motion, the following be added.
namely:—

‘but regret that the Address
doeg not mention about the import
liberalisation policy adopted by
the Government to the detriment
of the industrial development
within our own country.’”

178. “That at the end of the
Motion, the following he addad
namely:—

‘but regret that the Address
doeg not mention about the failure
of the Government to introduce a
compreheasive  Industrial Rela-
tions Bill in consultation with
various trade union organisa-
tions.” .

179 “That at the end of the
Motion, the following be added.
namely:—

‘but regret that the Address
does not mention about the much-
talked of Joint Consultative Ma-
chinery which hag virtually been
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made ineffective in so far as the
settlement of disputes are con-
cerned,’ ?

180. “That at the end of the
Motion, the following be added.
namely:—

‘but regret that the Address
does not mention about the failure
of the Government to consider
the working of the Law Commis-
sion effectively.'”

181, “That at the end of the
Motion, the following be added.
namely:—

‘but regret that the Address
does not mention about the failure
of the Government to make ar-
rangement for payment of bonus
to all Central QGovernment em-
ployeeg without any discrimina-
tion.” !

182. “That at the end of the
Motion, the following be added.
namely:—

‘but regret that the Address
does not mention about the Cen-
iral Government employees who
are being subjected to dismissals.
suspensions, criminal cases, fines,
pay-cuts, break-in-servicez etc, In
utter disregard of their trade
union rights’”

183. “That at the end of the
Motion. the following be added,
namely:—

‘but 1egret that the Address
does not mention about the failure
of the Government to vprovide
necessary help to the States and
Union Territories for supply ot
drinking water to the poor.’”

184. “That at the eng of the
Motion, the following be added,
namely:—

‘but regret that the Address
doeg not mention about the failure
of the Government to take suit-
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able action on the 16-Point Char-
ter of Demandg presented to the
Central Government by the peoble
of West Bengal through their
‘Pada-Yatra’ in June, 1982.”

185. “That at (he end of the
Motion, the following be added,
namely:—

‘but regre{ that the Address
does not mention about delay in
the setting up 'of a power genera-
tion plant at Mejia, Bankura in
West Bengal by the Central Gov-
ernment.’ "

186. “That al the end of the
Motion, the following he added.
namely:—

‘but regret that the Addres
does not mention about the failure
of the Government to nationalise
the jute, textile and cement in-
dustrieg in the country.”

187. “That at the end of the
Motion, the following be addad.
namely:—

‘but regrBt that the Address
does not mention about inordinate-
ly delaying the process of starting
Petro-chemical complex at Haldia
by not rendering all necessary
help to the Government of West
Bengal’™

188. “That at the eond of the
Motion, the following be added.
namely:—

‘but regret that the Address
does not mention about the dis-
parities in regard to fixation of
quota of raw materials foy the
States.

(Amendment Nos, 171 to 188 also
stood in the name of Shri Harkishan
Singh Surjeet)

The questions were proposed.

MR. DEPUTY CHAIRMAN: The
Motion and the amendments moved
will now be open for discussion., The
discussion will continue tomorrow.



